
CENTRAL ADMINISTRAnVE TRIBUNAL 
ERNAKULAM BENCH ' 

O.A.No.471/2005. 

Friday, this the 24 u'day o0une, 2005, 

CORAM: 

HON'BLE Mrs.SATHI NAIR, WCE CHAIRMAN 
HON'BLE MR. KY-SACHIDANANDAN, JUDICIAL MEMBER 

S.Giriia. D/o Padmanablian .. 
Pall-tune Contingent Sweeper, 
C.G.O.Complex, Poonkulani, 
Vella yani P.O., residing at 
Manchadithalak-kal Puthen Veedu. 
Punnamoodu, Pallichal P.O. 	 Applicant 

(By,  Advocate Shri Sasidhamn Cl.icmvazhatltliiyil) 

Vs. 

Assistant Superintendent of'Post Offices, 
Thirtivananthaputuin East Sub Division, 
Tbirtivananthapurmil .-5, 

Superintendent of Post Offices, 
Thiruvananthapuram South Division, 
Thiruvananthapuram-14. 

Union of'India, represented by its Secretary, 
Ministly of Communications, , 
New Delhi. 	 Respondents 

(By Advocate Shri P.Paraineswaran Nair, ACGSC) 

(The application having been heard on 24.6.2005 
the Tribunal oil the same day delivered the following: 

ORDER 

HON'BLE Mrs.SATHI NAIR, VICE CHAIRMAN 

The applicant in this O.A. is working as part-time contingent employee at 

Vellayani Post Office since October 1997 on continuous basis. She hasstuctied upto Pre-

Degree and -,iccording to lier she is fully qualified for appointment to the post of Ch-amin 

Dak Sevak (GDS for short). She is. aggrieved by the inactlo*n on the part of the 

respondents in not considering her claim for appointment as GDS-MD-11 Veltayani P.O. 

and in taking steps for rectuitment from open market by issue of'notif ication dated 3.6.05 

calling for applications for filling up the said post of GDS MD-11 



-2— 

Shri Vishnu S-Chempazlianthiyil, learned counsel appeared for the applicant and 

Shri P.Parattiesw-aran Nair, learned ACGSC appeared for the respondents. 

When the, matter came tip before the Bench, feat-nod counsel for the, applicant 

submitted that in accordance with the instnictions in Director General (Posts)' letter 

No.17-141/88-EDC & Tfg. dated the 05'June, 1988(AZ), the Casual Labourers (both full 

and part-time) should be given preference in recruitment as ExtraDepartmental. Delivety 

Ageuts(EDDAs for short), if they are willing, with a. view to afford them a. chance for 

ultimate absorption as Group 'D. For this purpose the service of 240 days as casual 

labourer should be reckoned as one year set-vice and they have to fulfill all other 

conditions of recruitment, Leatned counsel for applicant also brought to our notice the 

earlier judgem ents of this Tribunal on identical issues wherein similarly placed part-

time, employees had approached this Bench of the Tribunal seeking preference in the 

matter of appointment as GDS. In OA534/03,571/01 mid in O.A.3/05 this Tribunal held 

that the applicants therein had worked as Part-time Casual Labourers for long periods 

and therefore-, the 	 lie DG(Posts) letter dated y should be given the benefits contained in H 

6.6.88 and the recruitnient from open mm.-k-et should be resorte-d to, only, if the applicants 

are found unsuitable for such appointment. In. view of the above decisions of this Bench 

the counsel for applicant urged that the applicant in this O.A. is also entitled to tile same 

benefit and that the notification issued by the respondents for recruitment liom open 

market should be kept in abeyance. 

We have heard the counsel on both sides and considered the matter. It is stated in 

the, OAthat die applicant lias submitted a.reprowntatioll dated 13.6.2005 A6) to the 2~' 

respondent for considering her for the vacancy of C-TDS -MD -11 at Vellayani P.O.which is 

not yet disposed of. 

5. 	In die light of' our judgements rendered earlier mid the instructions of the DG 
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(Posts) referred to above, we we of ale view till tile app li cant s  cast, has to be 

considered first by the respondents by giving preferenc e to the casual -service, rendered by 

tier, before taking action to resort to open market recruitnient. 

6. 	Accordingly, we direct the, 2"' respondent to consider the representation (A6) 

submitted by the applicant and dispose of the same in the light of our cart i erju dgem ents 

(M) and the instructions referred to above an .d. pass appropriate orders within a period of 

two weeks from the date of receipt of a. copy of this order. T ~ill then the respondents are 

directed not to take any finther action oil the notice issued oil 3.6.200-5 for recruitment 

from open inaiket. 

7. 	O.A. is disposed of as above. No costs. 

led the 24' June, 2005. 

K.V.SAC1-HDANANDAN 
JUDICIAL MEMBER 

I'v 

SATBI NAIR 
VICE CHAIRMAN 

I  ~ 


